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4 _fIeard Shrj l.iarasintjia, learned 

cxinsel for the applicants and Mrs .R.ikd.ar, 

learne(--,' ddl .Standing Cinsel for the Resperc1 

;ie have also heard Shri B.Pal, learned scnio 

counsel or the Respondents/Railways. -c- 
, Pt 	ctt, -& 	- 	A. 61,Ccc) _- 

Mrs ,Gjta Mis hra, C)J/Dr'yGPC, 

Hr.'linay iümar, L.O./.3R/GRC and Mr.G .Seth 

Sr.DoPoCVADA are present and also heard. 

It has been intimated by the 

parties present in Cirt that 	due and 

admissible have already been paid to the 

applicants. In the said premises, there reni 	A 

nothing in this 0 . • for being adjudicated m: 

this Tribna1, and therefore, this 0.:. is  

disposed of accordingly. No costs 

Since this 0.. is beinj dispo: 

of, our aarlier1 equiring the personal apear 

of tue General i'ianager, 3...Railway on 
\ 

is i1erey recalled. 
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cnd copies of this order to the 

irtjes and free copies of this order be 

made avai1b1e to the ccunscls of both sides, 

J4IR1 


